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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-1

(Brief summary of proceedings)
Friday, 18 December 2020 / 27 Agrahayan 1942 (Saka)

Shri Ram Niwas Goel, Hon’ble Speaker in Chair

Members of Ruling Party stood up on their seats and they demanded that an enquiry be
conducted by the Central Bureau of Investigation regarding alleged scam of Rs.2500
Crores in Municipal Corporations of Delhi.

They came in the well of the House and waved placards while raising slogans.

Uproar in the House.

The Chair requested the Members to take their seats but they did not relent.

House adjourned for 15 Minutes due to pandemonium.

House reassembled
Hon’ble Speaker in Chair

Short Duration Discussion (Rule-55) :

Shri Saurabh Bharadwaj initiated discussion on issues related to ‘Financial
mismanagement in the Municipal Corporations of Delhi and alleged scam of Rs.2500
Crores’.

He also moved the following Resolution with the leave of the House :

“The Legislative Assembly in its sitting held on 18.12.2020 resolves that:

“The House notes with concern that the people of Delhi are very unhappy with the party
ruling the Municipal Corporations of Delhi over the past 14 years. The Municipal
Corporations have exceeded all limits of corruption and has failed in all its
responsibilities such as Sanitation, Cleaning, Garbage disposal, primary health, primary
education, roads, cleaning of drains, controlling stray animals, maintenance of parks.
In all fronts the Municipal Corporations have failed completely.

The House has also observed that recently a huge scam has been unearthed in the
Municipal Corporations and is deeply concerned with this. It is a matter of shame that
the entire Delhi is discussing the scam of Rs. 2500 Crores in the Municipal Corporations.
This House strongly condemns this scam and recommends that the enquiry of this scam
should be conducted by the Central Bureau of Investigation and exemplary punishment
should be given to those found guilty.”



The following Members participated in the Discussion :

Shri Rohit Kumar

Shri Dilip Kumar Pandey, Hon’ble Chief Whip

Shri Jai Bhagwan

Shri Rituraj Govind

Shri Vijender Gupta (Hon’ble Minister of Law & Justice intervened)
Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition

AN

Shri Satyendar Jain, Hon’ble Minister of Urban Development replied to the
discussion.

Shri Arvind Kejriwal, Hon’ble Chief Minister also expressed his views.

The Resolution was put to vote and adopted by voice-vote.

5. 1.38PM  The Chair greeted Shri Raghuvinder Shokeen on his birthday.
6. 139PM  The Chair expressed thanks to the Chief Minister, Deputy Chief Minister, Leader of

Opposition, Hon’ble Members and other agencies for their co-operation in smooth
conduct of the Session.

7. 140PM  National Anthem — Jan-Gan-Man
The Chair adjourned the House sine-die.

Delhi C. Velmurugan
18" December, 2020 Secretary



